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 NorirrcaTioNs  UNDER  EXPENDITURE  TAX
 40%,  Customs  Act,  CENTRAL  EXCcIsES

 AND  Satt  Act
 The  Minister  of  Planning  (Shri  B.

 R.  Bhagat);  On  behalf  of  Shri
 Rameshwar  Sahu,  I  beg  to  lay  on  the
 Table—

 (Gi)  a  copy  of  Notification  No.  5.
 0.  06  dated  the  Ist  April,
 +1965,  under  sub-section  (3)
 of  section  $  of  the  Expen-
 diture  Tax  Act,  1957,

 [Placed  in  Library,  See  No.
 4358/65).

 (ii)  a  copy  each  of  the  following
 Notifications  under  section
 59  of  the  Customs  Act,  1962,
 and  section  38  of  the  Central
 Excises  and  Salt  Act,  1944,
 making  certain  further  amend
 ments  to  the  Customs  and
 Central  Excise  Duties  Export
 Drawback  (General)  Rules,
 960:—

 (a)  G.S.R.  503  dated  the  3rd  April,
 1965,

 (9)  G.S.R.  549  gated  the  l0th  April,
 1965.
 [Placed
 4359/65).

 LT-

 in  Library.  See  No.  LT-

 (iii)  a  copy  each  of  the  following
 Notifications  under  section
 59  of  the  Customs  Act,
 962:—

 (a)  G.S.R,  550  dateg  the
 April,  1965.

 (b)  G.S.R,  55]  dateq  the  l0th
 April,  1965,

 (c)  G.S.R.  552  dated  the
 April,  1965,

 [Placed  in
 4360/65].

 l0th

 20th

 Library.  See  No.  LT-

 12:39  hrs.
 ESTIMATES  COMMITTEE

 Minutes
 Shri  C.  K.  Bhattacharyya  (Rai-

 ganj):  I  beg  to  lay  on  the  Table  a

 MAY  6,  965  Proclamation
 regarding  Kerala

 and  Kerala  State
 Legislature  etc.,  Bill

 copy  of  the  Minutes  of  Sittings  of
 Estimates  Committee  relating  to  the
 Seventy-fourth  Report  on  the  Minis-
 try  of  Home  Affairs—Directorate  of
 Manpower  and  Institute  of  Applied
 Manpower  Research,  New  Delhi.

 T35l4

 2.393  hrs,
 COMMITTEE  ON  PUBLIC  UNDER-

 TAKINGS
 NINTH  AND  TENTH  Reports

 Shri  P.  G.  Menon  (Mukunda-
 puram):  I  beg  to  present  the  foHow-
 ing  Reports  of  the  Committee  on
 Public  Undertakings:

 (i)  Ninth  Report  on  action  taken
 by  Government  on  the  re-
 commendations  contained  in
 the  57th  Report  of  the  Esti-
 mates  Committee  (Second
 Lok  Sabha)  on  _  National
 Newsprint  and  Paper  Mills
 Limited,  Nepanagar;  and

 (ii)  Tenth  Report  on  action  taken
 by  Government  on  the  re-
 commendations  contained  in
 the  36th  Report  of  the  Esti-
 mates  Committee  on  the
 Industrial  Financial  Corpo-
 ration  of  India.

 2°40  hrs.

 RESOLUTION  RE:  PROCLAMATION
 IN  RELATION  TO  KERALA  AND
 KERALA  STATE  LEGISLATURE

 (DELEGATION  OF  POWERS)  BILL
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):
 Mr,  Speaker,  I  beg  to  move  the
 following  Resolution:

 “That  this  House  approves  the
 Proclamation  issued  by  the  Vice-
 President  of  India,  discharging
 the  functions  of  the  President,  on
 the  24th  March,  1965,  under  arti-
 cle  356  of  the  Constitution  in  rela-
 tion  to  the  State  of  Kerala”.


